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PRINCIPAL BENCH, NEW DELHI

OA NO. 131 OF 2025

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:
DEEP CHANDRA APPLICANT
VERSUS
STATE OF U.P. & ORS. eeeee.e. RESPONDENT(S)
INDEX
S.NO. | PARTICULARS PAGE NO.

RESPONSE ON BEHALF OF DISTRICT
MAGISTRATE, GAUTAM BUDDH NAGAR IN
COMPLIANCE OF THE ORDERS DT. 06.11.2025
PASSED BY THE HONBLE NATIONAL
GREEN TRIBUNAL

ANNEXURES

COPY OF THE GOVERNMENT ORDER DT.
21.12.2024 ANNEXED HEREWITH AS
ANNEXURE R-1.

COPY OF THE COORDINATES OF THE
CONCERNED AREA ANNEXED HEREWITH
AS ANNEXURE R-2
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4. COPY OF THE GOVERNMENT ORDER DT.
16.03.2010 ANNEXED HEREWITH AS
ANNEXURE R-3

3. COPY OF THE LETTES DT. 10.05.2024 AND
17.02.2020 ANNEXED HEREWITH AS
ANNEXURE R-4

6. COPY OF THE U.P. INDUSTRIAL AREA
DEVELOPMENT ACT, 1976 ANNEXED
HEREWITH AS ANNEXURE R-5

7. COPY OF THE ORDER OF GO DT. 11.01.2021
ANNEXED HEREWITH AS ANNEXURE R-6
8. COPY OF THE LETTER DT. 02.03.2021

ANNEXED HEREWITH AS ANNEXURE R-7

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572
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EN TRIBUNAL

BEFORE THE HON’BLE NATIONAL GRE

PRINCIPAL BENCH, NEW DELHI

PLICATION NO. 131 OF 2025

ORIGINAL AP
IN THE MATTER OF:
DEEP CHANDRA ...APPLICANT
VERSUS
STATE OF U.P. AND ORS. ...RESPONDENTS
E. GAUTAM

RESPONSE _ON BEHALF OF DISTRICT MAGISTRAT

BUDDH NAGAR IN COMPLIANCE OF_THE ORDER DT. 06.11.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI

I, Medha Roopam aged about 35 years d/o Sh Gyanesh Roopam, presently posted

as District Magistrate, Gautam Buddh Nagar, do hereby solemnly affirm and state

on oath as under:

. That I, the deponent in official capacity mentioned above. am acquainted

O
ANiAN/ HUKLA ith the facts and circumstances of the case and as such I am competent and

nocm *
ch Y l‘m
validity- 2027 _ Huthorized to swear this affidavit.

6.8. Nasaf*z'
Q’VT or

N
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2. That I state that the contents of the affidavit have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATT_ER

3. That in the present original application, the applicant has alleged that illegal

construction on the flood plain of river Yamuna in Noida is going on. That

further the Applicant has alleged that several developers including Green

Beauty Farms and numerous unidentified entities have subdivided and
etc; within the

developed plots for farmhouses, nurseries, temples, gaushalas,

flood plain of river Yamuna at Noida.

4. That it is submitted that in District Gautam Buddh Nagar, the work of

identification and demarcation of the Yamuna River floodplain area has been

completed by the Central Water Commission in compliance with the orders

passed by the Hon’ble National Green Tribunal in O.A. No. 673/2018 (Jacob

Kosi vs. Union of India & Others) and O.A. in No. 316/2022 (Dr. Sharad

‘*; Gupta vs. State of U.P. & Ors.). That after the Central Water Commission

Q : provided the latitude and longitude coordinates, the Irrigation and Water

Resources Department has completed the work of identification and
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demarcation of the Yamuna River floodplain area in District Gautam Buddh
Nagar by installing demarcation pillars at site. In this regard, the Special
Secretary, Government of Uttar Pradesh vide Government Order dated
21.12.2024 has declared the floodplain zone of the River Yamuna on the basis
of the 100-year return period flood for the critical reach from “Asgarpur to
Etawah and Shahpur to Prayagraj” using floodplain zone coordinates.

A Copy of the Government Order dt. 21. 12.2024 has been annexed herewith

as ANNEXURE R-1.

5. That the above-captioned matter was. last listed for hearing on 06.11.2025,
wherein the Hon’ble Tribunal directed as ynder:
“1. Replies on behalf of the Respondents No. 4 and 8 have been filed. Learned
counsel appearing for the Respondents No. 1,2,3 and 5 seek four weeks’ time
to file the reply. It will be open to other Respondents also file to file their Reply

within the same period. Rejoinder, if any, can be filed by the Applicant within

' N\ ood plain zone in the area concerned.”
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. That in compliance of the aforesaid order, the list of coordinates (latitude &

longitude) of the pillars installed near the concerned area has been provided

by the Irrigation and Water Resources Department.

A Copy of the list of coordinates of the concerned area has been annexed

herewith as ANNEXURE R-2.

That it is pertinent to submit that the Government Order dt. 16.03.2010 issued

by the Chief Secretary, Government of Uttar Pradesh, Irrigation Section-2

states as under:

“1) HETINSTATHT & el Al 3 B G735 CoisT ST FT & THIIT 87 & &7 &
SETRIC 14T STTeAT Vel 56 35l ST 3T 135107 o7 8] 17T Gl foaed et 8 8T
&131 T 5. 39719 ERA TG 71| FHIEIeT A7RT FF FETNTATIHI 5 AT Sperer= o
mméfﬂﬁlﬁﬁﬁm#mwﬁﬂfwnﬁaﬁwﬁwmgﬁﬁwﬁm

o7/

2) Hodflo3ito UFE Fodto Jel AT TS 3TcIHTE UFE1973 FUT SUSFEETT

o T 1976 # HeTHeT TS e e A el S - o e g i

AT AT ST Y8 AR A T SR 357 S5 e e

s R e A e A




153

A Copy of the Government Order dt. 16.03.2010 has been annexed herewith

as ANNEXURE R-3.

8. It is also pertinent to méntion that the floodplain zone is also an industrial
development area, and like other industrial development areas, the provisions
of the Uttar Pradesh Industrial Area Development Act, 1976 and the
regulations framed thereunder shall also apply to the floodplain zone. This is

because the notifications issued by the State Government pertain to revenue

villages, which also include plots (gata) of the floodplain.

Further, for permitting construction in the floodplain zone, the master plan has
kept the land use as green. This work can be done only by the Noida Industrial
Development Authority, Noida. In this regard, as per the Noida Master Plan

2031, Noida is situated between the Yamuna River and the Hindon River.

X “e'?";\;‘d “a%; Sy
QG Q/.1pprox1mately 5,000 hectares, being flood-affected areas of these two rivers,
0

are shown in the master plan under the River Front Development Zone. That

page 57 of Master Plan 2031, para 5.11 states as under:
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“Noida is bounded by the two embankments of river Yamuna and Hindon.

Urbanisation is proposed broadly within the area between these two

nt of urban activities has not been proposed in more

embankments. Developme
d situated in the river front area of both

a suffers from

than 5000 hectare lan the rivers

lly a flood affected area. The river Yamun

because this is basica
of the year. Rapid

and quantum of water during majority time

inadequate flow
er exploitation of water

urbanization, encroachment on the river bank and ov

in Delhi has resulted in the dwindling of water flow in the river. The river is

highly polluted due to discharge of untreated waste water through drains.

However, the river Yamuna generates very high level of water flow during

mes discharge of rain water. - from dams causes floods

rainy seasons and someti
elhi and Noida. Conservation of flood prone

in the river front areas of

in the areas of D area is essential.

Therefore, urban activities have not been proposed

both the rivers. This entire area is prop
e river front areas shall be developed for

osed to be kept as green and open.

However, it is proposed that th

recreational and tourist activities with the provision of some temporary and
cture on 1 percent area of a specific development project. A
d plan of the development of river front areas Is proposed to be

detaile
vironmental conditions and potentials

prepared after detailed study of its en

of development. [t is a sensitive area and needs a detailed study to understand
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the cycle of flood occurrence, the ground water recharge potential and

requirement, potential of veclamation and the potential of making this area

physically accessible and functional. "

10.That from the above, it is clear that the Noida Authority considers the

floodplain zone as an industrial development area.

11.That the letter dated 10.05.2024 of the Special Officer (A.K.), New Okhla

Industrial Development Authority, Sector-6, Noida, District Gautam Buddh

Nagar letter dated 17.02.2020 of the Chief Executive Officer, Noida

Development Authority states that under the relevant provisions of the Uttar

Pradesh Industrial Area Development Act, 1976, no construction is

permissible in the notified submergence arca of Noida without the permission

of the Noida Authority. It is noteworthy that Section 2(d) of the Industrial

Area Development Act, 1976 clearly states that:

of any site or building

“If it appears 10 the Authority that the condition or use

likely to affect the proper planning of, or the

is prejudicially affecting or is
in any part of the industrial development area or the interests of the

amenities

general public there, it may serve on the transferee or occupier of that site or

building, a notice requiring him to take such steps and within such period as
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y be specified in the notice and thereafter to maintain it in such manner as
ma ‘ '

y be specified therein and in case such transferee or occupier fails to take
such steps or to maintain it thereafter, the Authority may itself take such steps
or maintain it, and realize the cost incurred on it from such transferee or
occupier.”

Copies of the letters dt. 10.05.2024 and 17.02.2020 have been annexed
herewith as ANNEXURE R-4.
Copy of the UP Industrial Area Development Act, 1976 has been annexed

herewith as ANNEXURE R-S.v

12.That the Additional Chief Secretary, Government of Uttar Pradesh vide
Government Order dt. 11.01.2021 has amended Section 59(6) of the Uttar
Pradesh Revenue Code (Amendment) Ordinance, 2020 (U.P. Ordinance No.
2 of 2020), Noida, Greater Noida, Yamuna Expressway Authority or any
% / industrial township declared under the Uttar Pradesh Industrial Development
Act, 1976 under Article 243 of the Constitution of India has been included in
the definition of “local authority”.

A Copy of the GO dt. 11,01.2021 has been annexed herewith as ANNEXURE

R-6.
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13.T‘hat In continuation thereof, the District Magistrate, Gautam Buddh Nagar,
vide office memorandum dated 02.03.2021 has stated that as per the
provisions and stipulations given in the Government Order dt. 11.01.2021,
supervision, protection, management and control in the notified area within
the limits of District Gautam Buddh Nagar shall be carried out by Noida,
Greater Noida and Yamuna Expressway Authorities in accordance with rules.

A Copy of the letter dt. 02.03.2021 has been annexed herewith as

ANNEXURE R-7.

14.Therefore, from the above facts it is clear that in District Gautam Buddh Nagar,
the work of determination and demarcation of the Yamuna River floodplain

ooy, area has been completed by the Irrigation and Water Resources Department
JSPRY N

/S gd N\ . . . .
/ = ' \\\3:16 by installing demarcation pillars at site, for which the Government has also

N \}

X Re\lt’;f‘; :w'&gg’a(s /issued a notification, and in compliance of the Hon’ble National Green
‘Ealt / _

ICh /

“-.GOVT 0(’/\// Tribunal’s order the list of coordinates (latitude & longitude) of the floodplain

oY oc
/R

pillars near the concerned area has been provided.

15.Hence it is relevant to state here that from the legal provisions, government
orders and the decisions taken at the highest level meetings, it is clear that

e action to prevent and remove encroachments and illegal

effectiv
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constructions in th i
e Yamuna River floodplain area situateq in District Gaut
Buddh Na ich i i .
‘ gar, which is a notified area of the Noida Development Auth ity
ority,

is required
quired to be taken by the New Okhla Industrial Development Authority

16. AT
Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record (_\

DEPONENT

VERIFICATION

Verified at (o, Nb,‘/f q_ on this 0 ‘;l day of February, 2025, that the

contents of the above affidavit from paragraphs 1 to 16 are believed to be true
and correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

W DEPONENT
ANJANA HUKLA .

Advocate Notary
Distt. G.B. Nagar. M.:9717479385

0 4 FEB 2026
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LIST OF COORDINATE

ANNEXURE R-2

S OF CONCERNED AREA REGARDING O.A. NO. 131/2025 OF DEEP
CHANDRA VS STATE OF UP AND OTHERS —

SL NO. POINT NO. LATITUDE LONGITUDE REMARKS
1 2 28.5422 77.3205 Near Sector-126
2 3 28.5432 77.3222 Near Sector-126
3 4 28.5443 77.3238 Near Sector-126
4 5 28.5435 77.3255 Near Sector-126
5 6 28.5425 77.3272 Near Sector-126 '
6 7 28.5415 77.3289 Near Sector-126
7 8 28.5405 77.3307 Near Sector-126
8 9 28.5394 77.3323 Near Sector-126
9 10 28.5384 77.334 Near Sector-126
10 1 28.5375 77.3358 Near Sector-126
11 12 28.5367 77.3376 Near Sector-126
12 13 28.5357 77.3393 Near Sector-126
13 14 28.5348 77.3411 Near Sector-126
14 15 28.5339 77.3428 Near Sector-126
15 16 28.5329 77.3446 Near Sector-127
16 17 28.5318 77.3462 Near Sector-127
17 18 28.53 77.3469 Near Sector-127
18 19 28.5281 77.3473 Near Sector-127
19 20 28.5261 77.3477 Near Sector-127
20 21 28.5242 77.348 Near Sector-127
21 22 28.5223 77.3485 Near Sector-128
22 23 28.5205 77.349 Near Sector-128
23 24 28.5186 77.3494 Near Sector-128
24 25 28.5167 B 77.3498 Near Sector-128
25 26 28.5148 77.3502 Near Sector-128
26 | 27 28.5131 77.3511 Near Sector-128
27 28 28.5118 77.3526 Near Sector-131
28 | 29 28.5105 77.3541 Near Sector-131
29 | 30 28.5093 77.3557 Near Sector-131
30 31 28.5078 77.3571 Near Sector-131
31 32 28.5066 77.3586 Near Sector-131
32 33 28.5053 77.3602 Near Sector-131
33 | 34 28.504 77.3617 Near Sector-131
34 35 28.5027 77.3632 Near Sector-131
35 36 28.5015 77.3648 Near Sector-133
36 37 28.5012 77.3667 Near Sector-133
37 38 28.5008 77.3686 Near Sector-133
38 39 28.5005 77.3706 Near Sector-133
39 40 28.5 77.3725 Near Sector-133
20 | 41 28.4996 _ 77.3743 Near Sector-133
41 42 28.4992 77.3763 Near Sector-134
42 43 28.4988 77.3782 Near Sector-134
43 44 28,4976 77.3795 Near Sector-134
44 45 28.4962 77.3807 Near Sector-134
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45 46 28.4964 77.3826 Near Sector-134
46 47 28,4967 77.3845 Near Sector-134
47 48 28.4958 77.3863 Near Sector-134
48 49 28.4949 77.388 Near Sector-134
49 50 28.494 77.3898 Near Sector-134
50 51 28.4938 77.3918 Near Sector-134
51 52 28,4939 77.3938 Near Sector-134
52 53 28.4939 77.3958 Near Sector-135
53 54 28.4941 77.3977 Near Sector-135
54 55 28.4942 77.3997 Near Sector-135
55 56 28.4941 77.4017 Near Sector-135
56 57 28.4939 77.4036 Near Sector-135
57 58 28.4928 77.4048 Near Sector-168
58 59 28.4909 77.405 Near Sector-168
59 60 28.489 77.4055 Near Sector-167
60 61 28.4872 77.4061 Near Sector-167
| 61 62 28.4853 77.4068 Near Sector-167
62 63 28.4841 77.4084 Near Sector-167
63 64 28.4828 77.41 Near Sector-167
64 65 28.4816 77.4115 Near Sector-167
65 66 28.4803 77.4131 Near Sector-167
66 67 28.479 77.4145 Near Sector-167
67 68 28.4772 77.4155 Near Sector-165
68 69 28.4755 77.4164 Near Sector-165
69 70 28.4741 77.4178 Near Sector-165
70 71 28.4729 77.4194 Near Sector-165
71 72 28.4714 77.4207 Near Sector-165
72 73 28.4699 77.422 Near Sector-165
73 74 28.4683 77.4232 Near Sector-164
74 75 28.4667 77.4243 Near Sector-164
75 76 28.4661 77.4262 Near Sector-164
76 77 28.4656 774281 Near Sector-164
77 78 28.4649 7743 Near Sector-164
78 79 28.4644 77.4319 Near Sector-162
79 80 28.4638 77.4338 Near Sector-162
80 81 28.4633 77.4357 Near Sector-162
81 82 28.4628 77.4376 Near Sector-162
82 83 28,4618 77.4392 Near Sector-162
83 84 28.4603 77.4404 Near Sector-160
84 85 28.4587 77.4416 Near Sector-160
85 86 28.4572 77.4429 Near Sector-160
86 87 28.4557 77.4442 Near Sector-160
87 88 28.4539 77.4451 Near Sector-160
88 89 28.452 77.4448 Near Sector-155
89 90 28.4501 77.4442 Near Sector-155
€0 91 28.4482 77.4437 Near Sector-155
91 92 28.4463 77.4431 Near Sector-155
92 93 28.4445 77.4426 Near Sector-155
93 94 28.4426 77442 Near Sector-155
04 95 28.4409 774424 Near Sector-155




9% 28,4404 77.444 e ——
S 28.4411 774459 Near Sector-155
o8] 28.4418 77.4478 Near Sector-155
99 28,4425 77.4497 Near Sector-155
100 28.4429 77.4516 Near Sector-155
100 101 28.4427 77.4536 Near Sector-151
101 102 284426 77.4556 Near Sector-151
102 103 28,4424 77.4575 Near Sector-151
. 103 104 28.4422 77.4595 Near Sector-151
104 105 28.442 _ 77.4615 Near Sector-151
105 106 28,4413 77.4633 Near Sector-151
106 107 22,4405 77.4652 Near Sector-151
107 108 28.4398 77.467 Near Sector-151
108 109 28.439 77.4689 Near Sector-152
109 110 28.438 77.4705 Near Sector-152
110 111 28.4361 77.471 Near Sector-152
111 112 28.4342 77.4714. Near Sector-152
112 113 28.4323 77.4719 Near Sector-152
113 114 28.4304 77.4724 Near Sector-149 & 150
114 115 28.4287 77.4733 Near Sector-149 & 150
S 116 28.4273 77.4748 Near Sector-149 & 150
116 117 28.4258 77.4762 Near Sector-149 & 150
117 118 28.4245 77.4777 Near Sector-149 & 150
118 119 28.4231 77.4791 Near Sector-149 & 150
119 120 28.4217 77.4804 Near Sector-149 & 150
120 121 28.4202 77.4818 Near Sector-149 & 150
121 122 28.4187 77.4831 Near Sector-149 & 150
122 123 28.4172 77.4845 Near Sector-149 & 150
123 124 28.4158 77.4858 Near Sector-149 & 150
124 125 28.4145 77.4874 Near Sector-149 & 150
125 126 28.4147 77.4893 Near Sector-149 & 150
126 127 28.4155 77.4911 Near Sector-149 & 150
o 128 28.4164 77.4929 Near Sector-149 & 150
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o W= A ¥ R i Hear-54217/14, WY 7 & T 050 g 7 & § 70
ST T g fAiE 03.11.2014 2 e iR f U 8, mmmﬁsmﬁmq?-
%,..eveves We are the considered opinion that no purpose would be served by keeping the writ petition pending.
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Short title
and extent

Definitions
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1. For Statcment of Objcct

_ —
s and Reasons se¢ uttar Pradesh Gaz

ANNEXURE R-5

MENT
TRIAL AREA DEVELOP
AR PRADESH INDUS
THE uTE ACT 976*
(u. P. Act No. 6 or 1976)
Amended ]
U. P. Act No. 18 of 1995
U. P. Act No. 02 of 1999
U. P. Act No. 04 of 2001
U. P. Act No. 20 of 2008
U. P. Act No 10 of2016
U. P. Act No. 06 of 2018
U.P. Act No. 25 of 2020
U.P. Act No. 05 of 2022
passed 11 Hindi bY the Uttar'Pradesh Legisl::ltxve Assex.nbly
on April 1, 1976 and b the vUttar pradesh Legislative Ccouncil oB
April 6, 1976.

Received the assent of the Governor oot April 16,. 1976 ‘under
Article 200 of the Const;tution of India and was pubhshed in the
yttar pradesh Gazette Extrao inary, date April 16, 1976- 1

' AN
ACT
to provide for the constitution of an Authority for the
development of certain areas in the State into industrial and
urban township and for matters connected therewith-
¢ Twenty-seventh Year of the Republic

IT IS HEREBY enacted in th

of India, as follows —
1. (1) This Act may

Development Act, 1976.
(2) It extends to t

be called the Uttar Pradesh Industrial Area

he whole of Uttar Pradesh.

derpasses]

2, In this Act, —
drainage,

» includes 2[
st lighting,
d disposal

roads, bridges, flyovers, un

power supply, sewerage,
of industrial waste and town

education, transport, disaster
rt, broad band connectivity and
munity facilities, services OT
by notification, specify to be

(a) “gmenities

water Supplys strec
collection, treatment an
refuse 2 [facilities relating to health,

1, power public transpo

management, fue

gas pipe-lines] and such other com

conveniences as the State Government may,
s Act ;

an amenity for the purposes of thi
(b) «puthority” means the Authority constituted under sect

of the Act ;

ion 3

ette Extraordinary, ¢ ated April 16, 1976

{2010,

2. Subs. by sec. 2 (a) (i) of U. Pp. Act 100
p. Act 10 of 2016.

3. Add. by sec. 2 (a] (i) of U.

296
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[The Uttar Pradesh Industrial Area Development Act, 1976]

1[ (b-1) “building” includes any structure or erection or part
thereof which is used or is capable of being used for any residential
commercial, institutional, industrial or for any other like purpose, and
the same is occupied or is capable of occupation ; | :

(c) “Chief Executive Officer” means the officer appointed as such

under section 4 ;

for the purpose of this Act, means any
er the Companies Act, 2013, or its statutory
d up share capital is held, directly or
ly by the State Government

2[(c-1) “company”
company incorporated und
modification in which the entire pai
indirectly, by the State Government or part
and partly by the Central Government ;

2[(c-2) «development” with its grammatical variations means,
carrying on any organized activity over any land or building, including
any changes which occur on account of spending of finances and may
result in increase of its rateable value and also includes re-development;

2[(c-3) “economic  activities” shall include industrial,

manufacturing, commercial, financial, processing, packing, logistic,
} transport, tourism, hospitality, health, housing, entertainment, research
| and development, education and training, information and
| communication, management and consultancy, activities and service
connected with development and maintenance of amenities and, such
other economic activities as may be specified by notification by the State

|
! Government ; |
(d) “Industrial development area” means an area declare

such by the State Government by notification ;

3 [(d-1) «ndustrial township” means an in
specified as such by notification by the Governor un
Q of the Constitution of India ;

clause (1) of Article 243
3[(d-2) “infrastructure project” means any project undertaken or
to be undertaken for the development of infrastructure, amenities,
red for the smooth and efficient

facilities, or service which are requi
functioning of Special Investments Region or the Industrial Development

Area; ]

d as

dustrial township
der the proviso to

means a person (including a firm or body of
d or not) who occupies a site or building

(e) “Occupier”
d includes his successors and

individuals whether incorporate
thin the industrial development area an

wi

r building

“Site” means any demarcated portion of land o
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[The Uttar Pradesh Industrial Area Development Act, 1976]

Constitution
of the
Authority

(e-2) “Special Investment Region” means an area declared as such
by the State Government by notification under sub-section (1-A) of
section 3 ;)1

(f) “transferee” means a person (including a firm or other body of

individuals, whether incorporated or not) to whom any land or building

is transferred in any manner whatsoever, under this Act and includes

his successors and assigns ;
3[(f-1) “Unit” means a unit or undertaking set up by a person for

the purpose of carrying on any economic activity in the Industrial

Development Area/Special Investment region ;

2(f-2) “User Charge(s)” means the charges levied by the Authority
or any other entity zuthorized by it; |

(g) the words and expressions “building
building” and “land” shall have the same meaning as assigned to them in
the Uttar Pradesh Urban Planning and Development Act, 1973.

3. 3[(1) the State Government may, by notification, declare an
area to be the industrial development area and constitute an authority to
be called “(name of the area) industrial development authority” for such

industrial development area.

3(1-A) The State Government, may by notification, declare any
rical boundaries falling within or outside
the industrial development area or partly within and partly outside as
Special Investment Region and empower the Authority constituted under
sub-section (1) for carrying out the purpose of this Act in respect of such
area. The Special Investment Region shall be called by such name as
may be specified by the State Government. ]

(2) The Authority shall be a body corporate.

(3) The Authority shall consist of the following :—

(a) 4[the Principal Secretary to the vaern-
ment] Uttar Pradesh, Public Works Department or
his nominee not below the rank of 3[Special

Secretary] — ex-officio
§ [Provided that the Chairman of the Ut
Industrial Development Corporation shall be ex-offici

Uttar Pradesh State Industrial Development Authority. |
the Member

» “development”, “to erect a

area, determining its geograpk

Member—
Chairman

tar Pradesh State
o Chairman of the

(b) “#lthe Principal Secretary to
Government]  Uttar Pradesh, Public Works
Department or his nominee not below the rank of

4[Special Secretary] — ex-officio

1. Ins. by sec. 2 (¢)of U. P.

4. Subs. by sec. 3 (b) of U. P. Acl

Act No. 10 of 2016.

2. Ins.by sec. 2 (f) of U.P. Act No. 10 of 2016.

[ U. P. Act No. 1002016
No. 10 of_2016.

5. Ins. by sec. 2 of U. P. Act No. 20 of 2008

300
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Chief
Executive
Officer

Staff of the
Authority
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Industrial Avea Development Act, 1976|

(c) Y[the Principal Secrctary to the Govern- Member

ment] Uttar Pradesh, Public Works Department or
his nominee not below the rank of 1[Special
Secretary] — ex-officio

(d) Y[the Principal Secrctary to the Govern-
ment] Uttar Pradesh, Public Works Department or
his nominee not below the rank of 1![Special
Secretary] — ex-offirio

(¢) The Managing Director, U. P. State
Industrial Development Corporation — ex-officio

Member

Member

(f) Five member shall be nominated by the Member

State Government by notification

(g) Chief Executive Officer Member-Secretary

(4) The headquarters of the Authority shall be at such place as
may be notified by the State Government.

(5) The procedure for the conduct of the m

Authority shall be such as may be prescribed.
uthority shall be invalid by

(6) No act or proceedings of the A
reason of the existence of any vacancy in or defect in the constitution of
the Authority.

4. (1) The Chief Execu
appointed by the State Governm
of the Authority.

(2) The Chie
the funds of the Authority such salarnes

governed by such conditions of service as may
or special order of the State Government in this behalf.

(3) The Chief Executive
perform such duties as may be speci
to him by the Authority.

eetings for the

tive Officer of the Authority shall be
ent and he shall be a whole-time officer

f Executive Officer shall be entitled to receive from
and allowances and be

be determined by general

Officer shall exercise such powers and
fied in the regulations or delegated

to such control and restrictions as may be
special orders of the State Government, the
h number of officers and employees as may
ence of its functions, and may determine

5. (1) Subject
determined by general or
Authority may appoint suc
be necessary for the perform
their grades and designations.
as aforesaid the officers and employees of the
Authority shall be entitled to receive from the funds of the Authority
such salaries and allowances and shall be governed by such other
conditions of service as may be agreed upon with the Authority.

(2) Subject

-
1. Subs. by sec. 3 (b of U. P. Act no. 10 of 2016.
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[The Uttar Pradesh Industrial Area Development Act, 1976]

cc:\::i:;;x“o: : 1 5-A.‘( 1) Notwithstanding anything to the contrary contained in
SRS section 5 or in any other law for the time being in force, the State
Government may at any time, by notification, create one or more
“Industrial Development Authorities Centralized Services” for such
posts, as the State Government may deem fit, common to all the
Industrial Development Authorities, and may prescribe the manner and
conditions of recruitment to and the terms and conditions of service of
persons appointed to such service.
(2) Upon creation of an Industrial Development Authorities
Centralized Service, officer or employee serving on the posts included in
such service immediately before such creation, not being a person
| governed by the Uttar Pradesh Palika (Centralized) Services Rules, 1966
or serving on deputaiion, shall, unless he opts otherwise, be absorbed in

such service, —

(a) finally, if he was already confirmed in his post; and

(b) provisionally, if he was holding temporary or officiating
appointment. ;

(3) An officer or employee referred to in sub-section (2) may,
‘within three months from the creation of such Industrial Development
Authorities Centralized Service communicate to the Government in the
Industrial Development Department, his option not to be absorbed in
such Centralized Service, failing which he shall be deemed to have opted
for final or provisional, as the case may be, absorption in such
centralized Service.

(4) Suitability of officer or employee absorbed provisionally, for
final absorption in an Industrial Development Authorities Centralized
Service, shall be examined in the manner prescribed and if found
suitable he shall be absorbed finally.

(5) The services of officer or employee who opts against
absorption, or who is not found suitable for final absorption, shall stand
determined and he shall, without prejudice to his claim to any leave,
pension, provident fund or gratuity which he would have been entitled
& to, be entitled to receive as compensation from the Industrial
' Development Authority concerned, an amount equal to —

(a) three month’s salary, if he was a permanent employee ;

(b) one month’s salary, if he was a temporary employee.

Explanation— For the purposes of this sub-section the term
salary’ includes dearness allowance, personal pay and special pay, if any.

(6) 1t shall be lawful for the State Government or any officer
authorized by it in this behalf, to transfer any person holding any post
in an Industrial Development Authorities Centralized Service from one

dustrial Developm:ent Authority to another. ]




[The Uttar Pradesh Industrial Avea Development Act, 1

Functions of

9706)

6. (1) The object of the Authority shall be to sccure the planned

the Authorit : :
Y development of the industrial development areas.

(2) Without prejudice to the generality of the objects of the
Authority, the Authority shall perform the following functions :(—

n the industrial development area, by

(a) to acquire land i
ngs under the Land Acquisition Act, 1894

agreement or through proceedi
for the purpose of this Act |

(b) to prepare a plan for the development of the industrial

development area ;
(c) to demarcate and develop sites for industri

residential purposes according to the plan ;
re for industrial, commercial and

al, commercial and

(d) to provide infra-structu
residential purposes ;

1] (e) to provide amenities and municipal services ;]
wnsfer either by way of sale or lease or

1(f) to allocate and tré
al commercial or residential, purposes

otherwise plots of land for industri
and such other land uses as per master plan ;]

1[(g) to regulate the erection of buildings and setting up of

uses as per master plan ; and]

rpose for which a particular site or plot of
or commercial or residential
h area as per Master Plan.|!

industries and land

1[(h) to lay down the pu
land shall be used, namely for industrial
purpose or any other specified purpose in suc
hieving the planned development
the Authority may incorporate a

d by the Authority either
e Central

2((3) For carrying out or ac
within the industrial development area,
han one company Owneé
State Government and partly by th
of the Companies Act, 2013.

company or more ¢
wholly or partly by the
Government, under the provisions
2(4) The share capital, the Memorandum of Association and the
Articles of Association of the company referred to in sub-section (3) shall

be such as may be approved by the Authority from time to time :
Provided that, in cases where the share capital is partly held by
e capital, the Memorandum of the

the State Government, the shar
Association and the Articles of Association under this sub-section shall

be approved by the State Government.
formed under sub-section (3) shall carry out

(5) The company
be entrusted to it by the Memorandum of

such functions as may
Association.
(6) Where in the opinion

any development scheme havin
R

of the Authority, as a consequence of
g been executed by the Authority in the

—
1. Subs. by sec. 4(a of U. P. Arj_n_n_.ﬂ_lQﬁnl_j!()l(x.
2. Ins. by sec. 4 b) of U. P. Act no. 10 of 2010.
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special investment region or the industrial development area, the value
of any property in that area which has been benefited by the
development, has increased or {8 likely to increase, the Authority shall
be entitled to levy upon the owner of the property or any person having
an interest therein a betterment charge in respect of the increase in
value of the property resulting from the execution of the development :

Provided that, no betterment charge shall be levied in respect of
land owned by the Government !

Provided further that, where any land belonging to the
Government has been granted by way of lease or license by the
Government to a person, whether any building situate thereon or not,
shall be subject to a betterment charge under this sub-section. 1

2[ 6-A. Notwithstanding anything to the contrary contained in

Power to

;:::::‘ any other provisions of this Act and subject to such terms and
provide conditions as may be specified in the regulations, the Authority may, by
infrastructure  Agreement, authorize any person to provide or maintain or continue to

or amenities  provide or maintain any infrastructure or amenities under this Act and

;‘l colleet 10 collect taxes or fees as the case may be, levied therefor. |

or fee

Power to the 7. The Authority may sell, lease or otherwise transfer whether by
A“ﬂ‘;ftoyfi“ auction, allotment or otherwise, any land or building belonging to the
e Authority in the industrial development area on such terms and

transfer of s : : ;
land conditions as it may, subject to any rules that may be made under this
Act, think fit to impose:
3[ Provided that,-

d has been allotted on lease before 28.07.2020

(a)where any lan
formation Technology/

for setting up of an industrial unit and/or In
Information Technology Enabled Services unit(IT/ITES); and
(b)the land has not been utilized (functional/minimum

completion) by 28.07.2020 as per the norms laid down by the Authority;
and
(c) a period of eight years from the date of execution of lease deed
of the period fixed for such utilization as per the terms and conditions of
allotment, whichever is longer has lapsed by 28.07.2020; and .

(d) a notice has been given by the Authority to such allottee
atleast three months prior to 31.12.2022 to utilize the said land by
31.12.2022 for the purpose for which it was allotted and apprising him
of the consequences as mentioned hereafter of the failure to do so; and

(¢) the allottee does not utilize the land by 31.12.2022

then the allotment and lease deed will stand automatically
cancelled and allotted land will vest with the Authority on 81.12.2022

Provided further that the State Government may, by a general or
special order, extend the date of such cancellation and vesting as
mentioned in the above proviso, in the interest of promotion of
investment and employment generation.

Explanation-1:-The aforesaid amendment does not entitle any
allottee/unit to claim a minimum completion period of eight years. The
period fixed for such utilization shall continue to be governed by the
te d conditions of allotment and the policy of the concerned

rity, including th: applicability of extension of time and other
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Explanntiqn-Q:- The refund of money deposited by the allottee
on sucl‘m cancellation of allotment and lease deed, and vesting of land in
Authority shall be as per the policy of the concerned Authority.]

of proper planning and development of

8. (1) For the purposes
the Authority may issue such direction

the industrial development area,

as it may consider necessary, regarding —
(a) architectural features of the elevation or frontage of any

building ;
(b) the alignment of buildings on any site ;

(c) the restrictions and conditions in regard to open spaces to be
maintained in and around building and height and character of

buildings ;
(d) the number of residental buildings that may be erected on

any site ;
(e) regulation of erection of shops, workshops, warehouses
factories or buildings ;
(f) maintenance of height and
any other structure or architecture constructions ;
(g) maintenance of amenities ;
(h) restriction of use of any site for a purpose 0

which it has been allocated ;

position of walls, fences, hedges or

ther than that for

(i) the means to be provided for proper

(i) drainage of waste water ;
ustrial waste, and disposal of town refuse.

ree shall comply with the directions issued
ditiously as possible erect any
ary to comply with

(iii) disposal of ind

(2) Every transfe
under sub-section (1) and shall as expe
building or take such other steps as may be necess

such directions.

erect or occupy any building in the

9, (1) No person shall
ntravention of any building regulation

industrial development area in co
made under sub-section (2).

(2) The Authority may, by notific
approval of the State Government make regu
erection of buildings and such regulations may provi
the following matters, namely :—

(a) the materials to be used for external and partition walls,
roofs, floors and other parts of a building and their position or location
or the method or construction ;

(b) lay-out plan of the building whether ind

or residential ;
(c) the height
which is intended to be use

(d) the ventilation in,
or part thereof to secure circu

ation and with the prior
lations to regulate the
de for all or any of

ustrial, commercial

and slope of the roofs and floors or any building
d for residential or cooking purposes ;

ce to be left about any building

or the spa
revention of fire;

lation of air and for the p
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Power to issue
directions in
respect of
erection of
building

Ban on
erection of
buildings in
contravenetion
of regulation
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Power to
require
proper
maintenance
of site or
building

Levy of tax

(e) the number and height of the story’s of any building ;

(f) the means to be provided for the ingress and aggress to and

from any building ;

(@) the minim
ms and sleeping rooms and the provision of ventilation ;
therance of the proper regulation of

of buildings ; and
d incidental to the submission of

um dimension of rooms intended for use as living

roo
(h) any other matter in fur
erection, completion and occupation
(i) the certificates necessary an
d completion reports;
1[(j) the time )imit within which any building shall be required to
be erected or repairs, additions, modifications is to be made in an
existing building, shall be carried out and after completion thereof a

notice of completion of construction of building or repairs, additions or
hall be lodged with the Authority and

plans amended plans an

modifications as the case may be, s
ertificate obtained therefrom. |

o the Authority that the conditions or use of
¢ is likely to affect the

part of the industrial
e interests of the general public there, it may
ier of that site or building a notice

and within such period as may be
ch manner as

upier fails to

completion ¢

10. If it appears t
uilding is prejudicially affecting o

any site or b
the amenities in any

proper planning of or
development area oI th
e transferee or occup
such steps
and thereafter to maintain it in su
ransferee or 0CC
he Authority may itself take
d on it from such

serve on th
requiring him to take
specified in the notice
may be specified therein and in case such t
take such steps or fo [maintain it thereafter t
such steps or maintain it, and realize the cost incurre

transferee or occupi=r.

11. 2[(1) For the purposes O
n the indus
ous approval of the St

f providing, maintaining or
trial development area, the
ate Government, levy
pect of any site or
d that the total
arket value

continuing any amenities 1

Authority may, with the previ
such taxes as it may consider necessary in res

building on the transferee or occupier thereof, provide
incidence of such tax shall not exceed one per cent of the m
of such site, including the site of the building.

«— For the purposes of this su

Explanation :
et value’ means, the amount of i—

b-section, the

expression ‘mark

(a) consideration, in the case of sale ; or

(b) premium, in the case of lease ; or
(c) the minimum value determined in accordan

made under the Indian Stamp Act, 1899, whichever is more. ]

e e

t no. 10 of 2016,
¢ 1995,

ce with the rules

1, Ins. by sec. 5 of U. P. A
ecA20fU.P,At1 fil

9. Subs. by s

312



[The Uttar Prad

Power to levy
toll etc.

Levy of
Additional
Stamp Duty

Applications
of certain
provisions of
President’s
Act XI of
1973

1, Ins. by sec.

2. Ins. by sec. |
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(2) If the State Government considers it necessary or expedient in
by a general or special order, exempt wholly

the public interest, it may,
from the

or partly—any such transferee or occupier or any class thereof
taxes levied under sub-section ( 1).
1[11-A. The Authority shall have power to levy and collect toll, for

the use of approach roads and other Amenities at such rate and in such

may be notified by the State Government, from visitors, to

manner as
nt and historical

places of popular resort (including any ancie

such
area ;

monuments) within the industrial development
exempt any

Provided that State Government may by notification,
n which

classes of visitors from the payment of the toll and fix any day i

1o toll shall be charged. |

11-B. (1) The duty imposed
any deed of transfer of immovable property situate
Industrial Development Area or Special Investment Region, or any part
thereof, as the State Government may, by notification, declare, shall be

of the consideration

two percent on the amount or value
d under the said Act.

after the

by the Indian Stamp Act, 1899 on
d within the

increased by

with reference to which the duty is calculate
from the said increase,

and as may be determined from
hall be transferred to and
d by the State

(2) All collections resulting

deduction of incidental expenses, if any,

the State Government, S

time to time by
ards suitable head or Fund as notifie

appropriated tow.

Government. ]2

12. The provsions of Chapter VII and sections 30, 32, 40, 41,
42, 43, 44, 45, 46, 47, 49, 50, 51, 53‘and 58 of the Uttar Pradesh Urban
Planning and Development Act, 1973, as re-enacted and modified by the
Uttar Pradesh President’s (Re-cnactment with Modifications) Act, 1974,

shall mutatis mutandis apply to the Authority with adaptation that,—

(a) any reference to the aforesaid Act shall be deemed to be a

reference to this Act;

reference to the Authority constituted
Authority constituted under

under the aforesaid

(b) any
Act shall be deemed to be a reference to the

this Act ; and
Chairman of the Authority shall be

(c) any reference to the Vice-
e to the Chief Executive Officer of the Authority.

deemed to be a referenc

e

——

6 of U. P. Act 10 of 2016.
6 of U.P. Act No. 10 of 20106.
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No Panchayat
for industrial
township

1. Ins. by sec. 2 of U. P.

1[ 12-A. Notwithstanding anythi i
any Uttar Pradesh Act, where ang indit::'r!;agl ;Z:cti:m:d o the contrery
pment area or any part
thereof is specified to be an industrial township under the proviso to
clause (1) of Article 243-Q of the Constitution, such industrial
development area or part thereof, if included in a Panchayat area, shall,
with effect from the date of notification made under the said proviso,
stand excluded from such Panchayat area and no Panchayat shall be
constituted for such industrial development area or part thereof under
the United Provinces Panchayat Raj Act, 1947 or the Uttar Pradesh
Kshettra Panchayats and Zila Panchayats Adhiniyam, 1961, as the case
may be, and any Parcchayat constituted for such industrial development
area or part thereof before the date of such notification shall cease to
exist.
at and Panchayat area’

Explanation :— The expression “Panchay
them in part IX of the

shall have the meanings respectively assigned to

Constitution. |
2[12-B. (1) The Governor may, by notification,

& Constitution of India, the whole of Spec
t thereof to be an

specify under

ial Investment

Article 243Q of th

Region or the Industrial Development Area or any par

Industrial Township.

(2) Notwithstanding anything to the contr
Uttar Pradésh Act, where an special investment region or industrial
t area or any part thereof is specified to be an Industrial
ier the proviso to clause (1) of Article 243Q of the
lopment area or part thereof,

ary contained in any

developmen

Township un
such industrial deve

Constitution of India,
he date of notification stand

falling in a Municipality shall from t

ded from that Municipality area and all powers and functions

exclu
performed with respect to such area shall be exercised or performed by
the Authority.

ssion “Municipality” shall have the

+— The expre

Explanation
X or Part IX-A of the Constitution of

meaning assigned to it in Part I

India. ]

Act No. 4 of 2001
Act No. 10 ol 2010
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Imposition of
penalty and
mode of
recovery of

arrears

For feature

for breach of

13. Where any transferee makes any default in the payment of
any consideration money or installment thereof or any other amount due
on account of the transfer of any site or building by the Authority or any
rent due to the Authority in respect of any lease, or where any transferee

or 1[Occupier makes any default in payment of any amount of] in the

payment of any fee or tax levied under this Act, the Chief Executive

Officer may direct that in addition to the amount of arrears, a further

sum not exceeding that amount shall be recovered from the transferee or

occupier, as the case may be, by way of penalty.

2[13-A. Any amount payable to the Authority under section 13

shall constitute a charge over the property and may be recovered as

and revenue or by attachment and sale of property in the

arrears of 1
ions 503, 504, 505, 506, 507, 508, 509,

manner provided under sect

510, 512, 513 and 514 of the Uttar Pradesh Municipal Corporations Act,

1959 (Act no. 2 of 1959) and such provisions of the said Act shall

mutatis mutandis apply to the recovery of dues of an authority as they

apply to the recovery of a tax due to a Municipal Corporation, so

that references in the aforesaid sections
‘Corporation Officer’ and ‘Corporation’ shall

however, of the said Act to

‘Municipal Commissioner’,

be construed as references to ‘Chief Executive Officer’ and ‘Authority’

respectively :

Provided thai more than one modes of recovery shall not be
commenced or contirued simultaneously. |
payment of consideration money or any

14. (1) In the case of non-
he Authority of any

installment thereof on account of the transfer by t

conditions of

ceaneder site or building or in case of breach of any condition of such transfer or
breach of any rules or regulations made under this Act, the Chief
Executive Officer may resume the site or building so transferred and
may further forfeit the whole or nay part of the money, if any, paid in
respect thereof.

L Su /\.s_'JJ‘J(n_lO:l' 703(;7 o R o

1. Subs. by scc. 8 of U. P

2. Ins. by sec. 9 of U. P. Act No. 10 of 201,
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Penalty

Powers of
entry etc.

(2) Where the Chief Executive Officer orders resumption of any
site or building under sub-section (1) the Collector may, on his
requisition, cause possession thereof to be delivered to him and may for
that purpose use or cause to be used such force as may be necessary.

15. Any person who contravenes any provisions of this Act, or
rules or regulations made thereunder or any directions issued under
section 8, shall on conviction be punishable with fine which may extend
to [fifty thousand rupees] and in the case of a continuing offence with
further fine which may exten
during which such offence continues afte
commission of the offence.

16. The Chief Executive Officer may authorize any
r open any land or building with or without assistance, for

r conviction for the first

person to

enter into O
the purposes of,—

(a) making any inquiry,
taking levels of such land or building ;

(b) examining works under construction or of ascertainin

course of sewers or drains ;

inspection, measurement or survey or

g the

r any building is being or has been
sanction or in contravention of any
the rules and regulations made
ts and do any such other acts

(c) ascertaining whethe
erected or re-erected withoul
sanction given under this Act or
thereunder and to take such rmeasuremen
as may be necessary for such purpose ;

2[ (C-1) digging or boring into'the sub soil ;

(C-2) setting cut boundaries or intended lines of work ;

(C-3) making such level, poundaries and lines by placing marks
and cutting trenches ;

(C-4) ascertaining whether any land is being or has been
developed in accordance with the Plan and in accordance with the terms

and conditions stated in the permission. ]2
(d) doing any other thing necessary for the efficient

administration of this Act : : :
Provided that —

(i) no such entry shall be made except
sunrise and sunset and without giving reason
or if there be no oceupier, to the owner of the la
(ii) sufficient opportunity shall \

d to one hundred rupees for every day

-/




[The Uttar Pradesh

Punishment
for
obstruction,
imposition of
penalty,
sealing etc.

Power to
levy, assess,
recover user
charges

.
1. Ins. by sec. 12 of U. P. Act nio. 10 of 2010,
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d shall always be had, so far as may be compatible
f the purposes for which the entry is made, to the
s of the land or building

(iii) due regar
with the exigencies o
social and religious usages of the occupant
entered.
n who obstructs the entry of a person
16 upon any land or building shall be

r a term which may extend to six
pees, or with

1[16-A. Any perso
authorized under section

punished with imprisonment fo
months, or with fine which may extend to five thousand ru

both.

16-B. (1) When it appears to t
officer authorized by him that any p
sufficiently advanced to enable the amount of the user charge to be
determined, the Chief Executive Officer or the officer authorized by him
may be an order made in that behalf, declare that for the purpose of

determining the User Charges the execution of the scheme shall be
deemed to have been completed and shall thereupon give notice in
writing to the owner of the property or person having an interest therein
that it is proposed to assess the amount of the User charge in respect of

the property mentioned in the no

he Chief Executive Officer or the
articular development scheme is

tice.

(2) The Chief Executive Officer or the officer authorized by him
y the person

shall assess the amount of User Charges payable b
concerned after giving such person an opportunity of being heard.

grieved by the order of assessment passed
within ninety days from the date of the notice
t inform the Chief Executive Officer or the
at behalf by a declaration in writing that

(3) Any person ag
under sub-section (2), am,
in writing of such assessmen
officer authorized by him in th
he accepts the assessment or objects to it.

(4) Where the order of assessment p
is accepted by the person concerned within the period specified in such
assessment shall become final and the person concerned shall make
payment of the User Charges within the time specified in the assessment

order.

assed under sub-section @)

cerned objects to the Assessment order
then the person concerned may file an

appeal before the Appellate Authority within a period of ninety days from
the date of receipt of the assessment order passed under sub-section (2)
and the Appellate Authority may dispose of the appeal within a period of
six months from the date of receipt of the appeal. The order passed by
the Appellate Authority in appeal shall be final.

(6) The State Government may nominate an officer not below the
rank of the Principal Secretary to the State Government as the Appellate

Authority.

(5) If the person con
passed under sub-section (2),

I

U
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Overriding
effect of the
Act

Power to
make rules

Power to
make

regulations

(;) Ihe User Charges IeVied undel “I,'S A(Z‘ Shal be b
X 1 l paya e 'n
SuCh number Of lnsta]lments, as Inay be ﬁxed by re lat‘ons l l
- gu 1 made n

(8) The arrears of User Charges shall be recoverable as the
arrears of land revenue, and shall constitute a charge over such
property. |2

17. Upon any area being declared an industrial development area
Act, such area, if included in the master
an under the Uttar Pradesh Urban
73, or any other development plan
hall, with effect from the date of
ded from any such plan.

under the provisions of this
plan or the zonal development pl
Planning and Development Act, 19
under any other Uttar Pradesh Act, s
such declaration be deemed to be exclu

18. The State Government may by notification, make rules for

carrying out the purposes fo this Act.

19. (1) The Authority may with the previous approval of the State

t, make regulation not inconsistent with the provisions of

Governmen
under for the administration of the

this Act or the rules made there
affairs of the Authority.

(2) In particular, and without p
such regulation may

rejudice to the generality of the

foregoing POwer, provide for all or any of the
following matters, namely i—
(a) the summoning and holding of meetings of the Authority, the

e to be held, the conduct of

ace where such meetings ar
ber of members necessary to

time and pl
and the num

business at such meetings,
form a quorum thereat ;

(b) the powers and duties of the Chief Executive Officer ;
r of application for permission to erect a

(c) the form of registe
building ;

(d) the management of properties of the Authority ;
n the discharge of its functions ;

(e) fees to be levied i
are to be provided for in regulation.

(f) such other matters as

-

e e

//..
.10 of 201G.

1. Ins. by,sga,LZ

2
=

of U.P. Act.
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